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Zd) whether Government are pro-
posing to lift the ban on movement of
" Gur it it already exists; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY QF AGRICULTURE AND
RURAL DEVELOPMENT (KUMARI
KAMLA KUMARI): (a) The Central
Government have not imposed any
ban on the movement of gur from one
State to another;

(b) and (c). The sugar faclories
bave a limiled crushing capacity and
it is not possible for them to crush all
the sugarcane produced. A sizeable
quantity of sugarcane is used by the
crushers and kolhus. In order to in-
crease the use of sugarcane by sugar
factories and thereby reduce the pres-
sure on gur manufacture, the Govern-
ment gave an incentive in the form of
a rebate in Excise Duty for  early
crushing.

(b) and (e). Do not arise,
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Extension of time for completion of -
construction of Houses

5638. SHRI R. N, RAKESH: will
ithe Minister of WORKS AND HOUS—
ING be pleased to state:

(a), whether it is a fact that some
of the office bearers of the Railway
Board Employees Cooperative Hous-
ing Society who are building houses
in Anand Vibar in Delhi have been
granted extension of time for com-
pleting construction by the Delhi Ad-
ministration/Delhi Dcvelopment Au-
thority;

(b) whether it is a fact that some
ordinary members placed in similar
situation have not yet been given
extension of time inspite of their re-
presentations and have been asked to
pay fine; and

-

(c) if answers to (a) and (b) above
are in affirmative the reasons for this
distinction and the number of appli-
cations still pending?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) and (b). The Delhi
Development Authority have reported
that they have no information about
the names of the office bearers of the
society which change with eleclions
from time to time. Therefore it is not
feasible for them to give this infor-
mation. The D.D.A. has however con-
firred that there is no discrimination
between office bearers of a society
and ordinary members,

4od

The DDA have, however, infdrrned
that in view of the scarecity of the
building material, it has been decided
that extension of time for completing
construction on plots may be allowed
upto 31.12.82 free of penalty, in cases
where the building plans had been got
sanctioned before 1-7-1981.

A

- ..(¢) Does not arise.





